
RATIFIED MINUTES OF MEETING No.02/16 OF NORMS COMMITTEE-I OES-I SECTION)
HELD ON 28.04.2015

Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concemed Technical Authority. Wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes, in

running serial orders. The concerned firm may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred to by

the concerned firm and may be responded accordingly.

The meeting No. 02l16 of the Norms Committee (NC-I) for the licensing year 2014-2015 was held on

28.04.2015 under the Chairmanship of Dr. L.B. Singhal, Additional Director General of Foreign

Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of
Foreign Trade Policy 2OO9-2O|4i Handbook of Procedure Volume-I. The following Members of the

Committee were present in the meeting: -

I -The Committee considered the individual cases qf the aqenda o-f this meetine senerated throush the

online qtstem o.f NIC. The decisions taken thereon are as under:
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Decision: The committee decided to ratify the norms based upon the written

:vide ID No.30 (213)114-ME dated 10.04.2015 (copy to be sentto firm and RA).
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I iRA may take necessary action accordingly.
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Room No. Telephone No. Deptt.

1 Sh K.K.Tiwari I.A 476 23063321 DHI,U.B.

2. Sh S.K.Jain, D.0. 428A 23063321 Extn.3318

23063166

DIPP,U.B.

り
， Sh. Kanwalinder Singh Sodhi,

Asst.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME),N.B.
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ん
ハ
υ 23061562 Extn.146 DGFT,U.B.

5. Sh.Haradhan Das,FTDO 404 23061562 Ext.265 DGFT,U.B.
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IHQ File

101/80/050/00228/AM14/

呻 山 哺
ρ3.02.2015 and awaited the comments.Casc is deferred tO o9.o6.2015

iP::,:igl: The committi. noGA ttut tn. fi*,;..ply d"t.d 27^0t.r0tiilGt;
130.01.2015 and awaited the comments. case is deferrlito oq.oo2ots.
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,19'01.20ls.However, the__firm requested for postponement of the ,Jil;7r.".rr*:]"il1"11,*",I, rilcommittee decided to call the repiesentative-of tire firm for'personal Hearing, in the next meeting on09.06.2015. Case is defened to Oi.OO.ZOtS.

Decision: The committee

IHQ File

l:01/80Ю 50Ю0203/AM13/

is defelTed to 09.06.2015.

Name:BHARAT
VY ELECTRICALS

om:The committee nOted that cOmments from EPCG Di宙
siOn

16.12.2014 has been sent to EPCG Division.The COmrnittee decided to send a D.0.letter from

DGFT(Dr.L.B.Singhal)tO Additional DGFT(Shri Jaikant Singh),EPCG D市
isiOn fOr

comments On pending cases.
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1      膏雪mail dated 17.04.2015 and decided to issue final reminder to the firm to expedite reply. Case is deferred 
I

to 09.06.2015.
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IDecision:The Comrnittce noted that

rnail dated 17.04.2015 and decided to

lo 09.06.2015.
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SYSTEMS(HYDERABAD):ALC2/2015
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the firm has not replied to the reminder dated 07.04.2015 & E-
issue final reminder to the firm to expedite reply. Case is deferred;…
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comments in this matter.

Case is deferred to 09.06.2015.
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iDecision: The Committee noted that the firm's reply dated 21.07.2014 has been sent to MSME on

It:.OS.ZOt+. However, according to MSME, information for one item is pending from the firm. As the

ifirm has not replied to the reminder dated 07.04.2015 to fumish complete reply, NC decided to issue

lfinal reminder to firm to fumish requisite information expeditiously. Case is deferred to 09.06.2015'

13
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lvide 
ID No.30 (62y14-ME dated?7.04.2015 (copy to be sent to firm and RA). 

Iil
lRe rnuy take necessary action accordingly.

110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In this

:gard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General

Uydro"arbons. The iommittee noticed that the firm has produced the requisite certificate issued by

: Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position

be mentioned in the renlinder to the fllHl. Accordingly, a letter was issued to f11111 0n

1.2015 asking them to furnish requisite DGHC Certificate.

Committee hrther noted that the firm has submitted representations for certain Advance

zationrequesting that they may be granted waiver from submission of the requisite certificate.

(DES-1) 
-forwarded 

these representations to Policy VI Section of the DGFT for further

iliraa officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to

effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The

mittee decided to reiterate its earlier decision for the necessary document.

Committee also noted that Mis GE Indian Industrial Private Ltd. was issued an AA No.

No。 :45/5ノ80- No/Date:2/80-

15

15

The Committee noted that the firm's reply dated 21.07.2014 has been sent to MSME on

13.08.2014. However, according to MSME, information for one item is pending from the firm. As the
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Party Name:NETAFIM
IRRIGAT10N「NDIA
PVT.LTD.

RLA File
:34/24/040/00097/AM14/

Status:
Deferred

Defer
Date:09.06.2015

ALC2/2015
28.04.2015

Decision: The committee noted that firm's application has been sent to C&PC on 09.12.2014 for
was issued to C&PC on13.02.2015. Therefore, NC decided to issue a

DDG (PS) to expedite comments. Case is deferred to 09.06.2015.
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The Committee noted that the firm has not replied to the reminder dated 07.04.2015.
NC decided to issue a final reminder to the firm to expedite reply. Case is deferred to

No/Date:2/80-
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authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to

the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The

mittee decided to reiterate its earlier decision for the necessary document.

Committee also noted that lWs GE Indian Industrial Private Ltd. was issued an AA No.

3110060945 dated 30.10.2013 for supply of goods in connection、 vith petroleum operations.In this

02.01.2015 asking them to furnish requisite DGHC Certificate'
The Committee hrther noted that the firm has submitted representations for certain Advance

Authorization requesting that they may be granted waiver from submission of the requisite certificate.

DGFT (DES-I) 
-forwarded 

these representations to Policy VI Section of the DGFT for further

comments in this matter.

|

Case is deferred to 09.06.2015
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ply dated 14.05.2014 has been sent to C&PC on

2014, 03.11.2014 and 09.01.2015 for conlrnents.

C&PC from DDG(PS)10 expedite comments.
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iregard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General

loiUyirocurUons. The iommittee noticed that the firm has produced the requisite certificate issued by
jtf,e oire"torate General of Hydrocarbons on 04.02.2014. The Committee decided that this position

should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on

in..iriom rl',. iornritiee noGo ttrat ttr. i"pi.r*tutive Jf the firm attendeO tr,. *eeilng on i7.oj.zots,
Zt land explained their case. The basic issue of their case is they are importing Trucks in semi knockedl

ldown condition and after fixing some imported components on it they are exporting the same.;

iHo*ever, as per Para 4.1.3.1of FTP "an Advance Authorization is issued to allow duty free import of

iinputs, which physically incorporated in export product (making normal allowance for wastage)." 
l

iTherefore, Committee decided to refer this case to Policy Division for their comments on whether 
l

lsuch cases can be allowed under the Advance Authorization Scheme. Accordingly, Policy -IV Section 
i

jhas been requested to offer their comments on the issue vide ID Note dated 31.03.2015. 
:I ln^^^ :^ ,{^s^--,{ +^ no n< ,n 1< i

| ICaSe is deferredto 09.06.2015. |
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Decision: The committee decided to ralifo the norms based upon the written
,vide ID No.30 (11y14-ME dated21.04.2015 (copy to be sent to firm and RA).
RA may take necessary action accordingly.
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No.:13/8/80- Name:STERLITE
LTD.

1器品児5υOm8νAMly 027/AM14/   107.04.2014

The Committee noted that the firm has not replied to the reminder dated 07.04.2015 and
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HQ File LicoNo/Dttc0310777556 1Dettr

:01/80/050/00186/AM15/  :03/95/040/00007/AM15/ 108.04.2014

,"t r"pli"d to tf" MSIvE def*iency l"tter d"t.d

lOl.O:.ZOtS and decided to send a reminder to them to expedite reply. Case is deferred to 09.06.2015.
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Decision: The Committee noted that the
NC issued reminder to DEIT

Case is deferred to 09.06.2015.

firm's reply has been sent to DEIT on 06.01.2015 for
through E-mail dated 29.04.2015 to expedite comments.
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RLA File
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Decision: The Committee noted that the firm's
20.02.2015 followed by reminder on 07.04.2015
SME.Case is deferred to 09.06.2015.

reply dated 09.02.2015 has

for comments. NC decided
been sent to MSME on
to await comments from
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IRLA File

l:07/24/040/00012/AM15/

Status:
Deferred

Defer
Date:09.06.2015

Decision: The committee noted that the firms application was sent to MSME on 01.07.2014 fo1lowed

reminders dated 07.11.2014, 09.01.2015 and 07.04.2015 for comments. NC decided to await,
frorn MSNIIE.Case is deferred to 09.06.2015. 」
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Case No.:19/8/80- Party Name: IND-SPHINX No/Date:2/80-

ALC2/2014 PRECISION LTD。 ,

5

Date:09.06.2015

The Committee noted that the firm's reply dated 09.02.2015 has been sent to MSME on

15 followed by reminder on 07.04.2015 for comments. NC decided to await comments from
Case is deferred to 09.06.2015.
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34 Decision: The Committee noted that representatives of the firm were called for'Personal Hearing' in
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ir cases. S/Shri
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lattended for the personal hearing on behalf of the irm and explained before the NC regarding
export/impo■ data in their cases.The applicant was ad宙 sed to claritt input list prope■ y.Case is

letrred to o9.06.2015.
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i iffiGi;"-hJ Commiuee noted that firm's reply dated 03.04.2015 has been sent to MSME for

i l.o.1n"nts on24.04.2015.The reply sent by the firm is insufficient. Therefore, NC decided to request

j ltt . firm to send complete details. Case is deferred to 09.06.2015.
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meeting dated 28.04.2015 to clarify their position on expolVimport data in their cases.S/ShH
jgopal N;K.CoShashikanth;R. Sharath Iyer; Snigdha Mehrota, S. Jayaprakash and A. Sheshadri

, on behalf of the firm and explained before the NC regarding

The applicant was advised to clarifu input list properly. Case is
for the personal hearing

mport data in their cases.

to 09.06.2015.
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Case No。 :45/14/80‐

ALC2/2014
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38 ion: The Committee noted that representatives of the firm were called for'Personal Hearing' in
the meeting dated 28.04.2015 to clarify their position on export/import data in their cases. S/Shri

Rajgopal N; f.C.St ushikanth; R. Sharath Iyer; Snigdha Mehrota, S. Jayaprakash and A. Sheshadri

for the personal hearing on behalf of the firm and explained before the NC regarding I

nport data in their cases. The applicant was advised to clarifu input list properly. Case is 
I

to 09.06.2015. __ ]
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replied to the DHI deficiency letter dated

to issue a reminder to them to expedite reply.
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I lDecision: The committee noted that as description of export and import items are same, it was decided
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ICase No.:8/14/80-

IALC2/2014
:Party Name:MONTAN :Med No/Dttα 2/80-

1錯″盤∵三
HYDRAULIK(INDIA)
:PVT LTD

,Status:
Approved

1辮需
罰4面面°「

Decision: The committee decided to ratify the norms based upon the written comments of MSME
vide ID No.30 (156)12014-ME dated 27.03.2015 (copy to be sent to firm and RA).

RA may take necessary action accordingly. 壼

IALC2/2014          1TECI‐ INOLOGIES LTD.
|                        |                        128.04.2015

'4鋼

qJ技11111111:1

lParty Name: STERLITE

i謎
辮/14/80-lm濫Ⅷ・総ド

路
:淋
di

錦諾脇蕊墓二話j~稚調蕊二温j～ 孵鸞
よ
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鶯範‐
3諸温ち議

iD..ilio* Tr,e Co*rnittii noiia tnut the- firm's reply has been sent to DEIT directly o";6:,1;.r0i4 i;ii
1comments.NCissuedremindertoDEITthroughE-maildated29.04.20l5toexpeditecommentS.

;Case 
is defe11! to 09.06.201s. 
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case No.:7ノ 17/80‐

ALC2ノ2014 Ｔ
Ｄ

　

一

i.i";Th; Cfi,"it6" ."i.'O ttt"int t appfilution has been sent to DHI on

ments and decided to await comments from them. case is defened to 09'06'2015'

警辮
励血
繁撫軌ユ諄鐸
伽
■L

濡扁正面蔦百
~「

需肝画面百B為9ェ扁需高蕊蔦

「

彩

31.10.2014 for

b`tiζ i6ni十五さc6“品itiきさn616a tii tiさ fir“ ム基 hot replied tO the denciency letter issued to them

01.12.2014 fo1lowed by a renlinder on 09.01.2015 and inal reminder dated 07.04.2015 and E―
mail

_         .      ■  r‐    4_ ■__:_■ _^_1., rna。 10r10f● rrOЯ4υ l'1り 1lυ VVし u υ′ “・
V・・■'●●―V^ ｀

17.04.2015.NC decided to grant 15 days more time to the flm tO furnish reply.Case iS deferred
|09.06.2015.

∫卵i詰lTl籠幅WY‖‖躙LTl『 :‖:鵠瀧f覇
盤
i‖[1菅F凛議

rred to 09.06.2015.                              _________ ――一―一一―――「~‐~ ~~-1

them 21.10.2014 followed by a reminder on 16.02.2015 and final reminder dated 07.04'2015 and E-

mail dated 09.04.2015. NC decided to grant 15 days more time to the firm to furnish reply. case is

Ｆ

Ｉ
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Name:BHARAT
VY ELECTRICALS

File lic No/Date:0910060761

り/UUjZO/AIVll Dノ    |:υ
今′Z針′υ→υ′υυVフ 0′ A■V■ ■υ′   IV・

/・ VV・´ V`●             1

The Comlnittee noted that fli111's reply dated 08.04.2015 has been sent tO E》
HI on

5 for comments and decided to await COmments'om them.CaSe is deferred to 09.06.2015.
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Case No。 :32/14/80-

IALC2/2014

50F:'11;::話ii353/AM15/ 1   戸
~孫
曰面爾「

|

written comments of DHI vide

the firm has not replied to the reminder dated 07.04.2015 & F,-

to issue final reminder to the firm to expedite reply. Case is

膿危荒υ剛刀鯖
: The Committee noted that
dated 09.04.2015 and decided

to 09.06.2015.

~「

1モ〕環IF百肩正
|

Party Name:BORG
WARNER EMISSIONS
SYSTEMSINDIA PVT.
LTD

21HQ File            RLA Filc
101/80/050/00378/AM15/   :05/23/040/00197/AM15/

Decision: The Commiftee noted that the firm's
'27.01.2015 followed by reminder on 07.04.2015
ris deferred to 09.06.201 5.

reply dated 22.01.2015 has been sent to DHI on

for comments and decided to await comments. Case

」

Status:
Deferred

|

Case No.:33/17/80-

ALC2/2014

Decision: The Committee noted that firm's application has been sent to DHI on 21.10.2014 followed
by reminder dated 03.12.2014 and 09.01.2015 for comments and decided to await comments from
them. Case is deferred to 09.06.2015.

脚鳳1~

Party Name:PRECISION
EQUIPMENTS(CHENNAI)
PVToLTD.

lMeet No/Date:2/80-
lp.rcztzots
,

128.04.201s

iRLA File
i:041241040100 I 3 1 /AM 1 5/
I

I

ヽ

（

Namci SIEMENS LTD No/Date:2/80-

No. Nil dated 28.04.2015 (copy to be sent to firm and RA).

RA may take necessary action accordingly.

Name:DEEPEEKA ０８２ｅ

ｎ郷
・２０‐５

PARVEEN SHARMA

留朧:驚i鞭孵



露需帝慨漱車I悪1繭籠調i萬藉F the following deficiency in the firm's application

..Reply submitted by the firm vide their letter dated 2nd March,2015 has been perused and the

same is not complete and they may be asked to following information:

I . Point-wise reply to deficiencies raised in NC meeting dated I I . I I .20 14.

2. As per reply iuUritt.a by the firm, 102 Nos. of import items have been indicated in Appendix-

1 lA, ai againsi 26 Nos. in the application and the same may be clarified and corrected.

NC decided to obtain the above information from the firm.

Case is deferred to 09.06.2015.

Party Name:RANENDRA
INATH BARUAH.

Status:
Deferred

RLA File
:14/24/040/00001/AM15/

lrrv rllE lIUn r rrs iLrv.rrvrvqrv '"" l1-'-' - - - . _ I

l:01/80/050/00386/AMl5/ i:05/23/040l}O234lANtt5l i05.09.2014 iDate:09.06.2015 
i

Ibecisi,on: The Committei not.a inutlt,; fir," tuiU".n 
^Gd 

to furnish a certificate from the duly,

lauthorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to 
I

ithe effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The:

lCommittee decided to reiterate its earlier decision for the necessary document. 
i

l-, - ^-,----- t!^^ ^t^^ -^.^) .L^. t t t^ iE r-I:^- r.^1,,^+-:^I D-:-,^+^ I +I ",^- .i.."^,{ -- ,f A f.t^ I

IIλ認層犠e槻.棚llttr鷺品1憮麗胤tFttittI諾瀧‖ふ需住漁
regard,the■ rm was requested to produce an Essentiality Certiflcate issued by the Directorate General

iOfHydrocarbons.The Commntee noticed that the nllll has produced the requisite certifcate issued by
the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position

should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on

02.01.2015 asking them to furnish requisite DGHC Certificate.
The Committee further noted that the firm has submitted representations for certain Advance

waiver fronl subnlission of the requisite certiflcate.

to Policy VI Section of the DGFT for mrther

〔
           鱗α“Ю卿2B章ぉ9Ю6蔦 |硼
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Ministry o
Udyog E aw〔

horergn lraoe
:e & lndustry
:w Delhi-11

FiCase画面愚丁
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No.:28/17/8)

File 1410000570

1/80/050/00400/AM15/

The Committee noted that the firm has not replied to the DEIT's reminder dated I 1.03.2015

DGFT reminder dated 26.03.2015 and decided to issue final reminder to the firm to expedite reply.

is deferrcd to 09.06.2015.



「 四
江ic.No/Dttα 0510391003 1
p5.09.2014 ―

|

111):晏:):50/00415/AM15/ lli:チ
ら月liO/00251/AM15/

IDe… 葛而面面こど五冨温面高 it the ngrms based upon the writen 3扇 而3,Lrecision: I he committee decided to ratiff the norms based upon the written comme
,OM F.No.4601lll03l20ll-PC-II dated04.02.2015 (copy to be sent to firm and RA).
|

IRAmり tよe necessary action accordngy.

.o HQ File 'RLe Fil. Lic.No/Date:04101 59363 Defer
'":01/80/050/00399/AMl5/ :;0424,o40/00151/AMl5l 't10.09.2014 iDate:09.06.2015

iDecision: The Committee noted that firm's reply dated 23.12.2014 has been sent to MSME on
iOq.Ot.20l5 followed by reminder dated 31.03.2015 for comments. NC decided ro await
;comments. Case is deferred to 09.06.2015.
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Party Name:GEA BGR
ENERGY SYSTEM INDIA
LIMITED

al器
品鬼:OЮ0396ハMly障ち刷iα00154ハMly l諸∬盤Tα

04Ю159425BttL)062015

Decision: The committee noted that the firm has not replied to the DHI deficiency letter issued to
Ithem 14.11.2014 followed by a reminder on 09.01 .2015, E-mail 13.01.2015 and final reminder dated

15 い √

No.:27/17ノ 80- Namc:MONTAN No/Date:2/80-

盪鴨1‐諄即
&獅
~下

om"晨my l悧器
α04101"柁4

〕f11lH has not replied to the DHI deflcienc

15

I lDecision: The committee noted that the firm has not replied to the DHI deficiency letter issued to
, ithem 14.11.2014 followed by a reminder on 09.01.2015, E-mail 13.01.2015 and final reminder dated
i lOg.O+.2015. NC decided to grant 15 days more time to the firm to furnish reply. Case is deferred toi loq.oe.zor s.

No.:24/17/8Cl―

PARVEElkl SHARMA

l峨静翻静



翔

一

.04.2015。 NC decided to grant 15 days more tiine to the flIIn to fumish reply.Case is deferred to

.06.2015.

Case No.:55/17/80‐

ALC2/2014

扇瓢勇蔦L:鳳Ll鷺分璃濡:易鳥lζ l漱需“
而動勇

|

Party Name:
SHAKTIMAN RUB    IALC2/2015
ROLLS P.LTD. 28.04.2015

[iOnr.-iRLA Fl. -'p-t"No/D"t*3310030078 [-
l:01/80/050/00427lAutsl 133Dafi40l00007/AMt5t 116.09.2014 I

t"tin, th. r"t*, b"*d rP* th.'iffi
lvide ID No.30 (645)l2Ol4-ME dated 16.04.2015. (copy to be sent to firm and RA).

lRa *ay take necessary action accordingly.

Party Namc:SIDWAL
REFRIGERATION

of DIPP vide

No.l2l46l20l5-TSW/63 dated 28.04.201 5 as under:-

i-. lmport items from Sl. No. 1 to 16, 29 to 36 & 38 to 45 may be allowed on net to net

basis with accountability clause.

Z. lmport items from Sl. No. t7 to 28 may be allowed as 1 Meter/Meter content in

export products as claimed by the firm.

3. lmport item at Sl. No. 37 may be allowed as 1 Kg./kg. content in export products as

claimed by the firm.
4. lmport items form Sl. No. 46 to 50 may be allowed upto 2 % of FOB value of exports.

RA may take necessary action accordingly.

RLA File

:05/23/040/00232/AM15/

Decision: The committee noted that the firm has informed that they have surrendered the above

mentioned AA vide its letter dated 21.04.2015. NC decided to confirm from the RA whether the firm
has surrendered the licence. Case is deferred to 09.06.201 5.

悧器
α
“
Ю卿8[蔦

9Ю6知 5

Case No.:53/17/8ト

ALC2ノ2014 ALC2/2015
28.04.2015

Case No.:56/17/8ト

:01/80/050/00428/AM15/

4ヽeet No/Date:2/80-

iALC2l20rs
lzs.o+.zor s
i
I
I

Case No.:57/17r8ι

ALC2/2014 椰 柵 閻 ド
Status:
Deferred

HQ File

:01/80/050/00429/AM15/ :05/23/040/00233/AM15/ 117.09.2014

lOeiisiont ihe committee noted that the firm has informed that they have surrendered the above

Lic.No/Date:0510391190
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Status:
Deferred
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No.:44/17/80- Name:TECHNIP
LTD

IHQ File            RLA File           Lic.No/Date:0510391224
:01/80/050/00416/AM15/   :05/24/040/00275/AM15/   18.09.2014

Decision: The Committee noted that the firm has not replied to the DIPP deficiency letter sent to them

on 31.03.2015, E-mail dated 17.04.2015 and decided to issue reminder to the firm to expedite reply.
Case is deferred to 09.06.2015.

No.:31/17ノ 80- Name:NEW TECH No/Date:2/80-

5

15

The Committee noted that the firm has not replied to MSME deficiency letter sent to the

on22.01.2015 followed by reminder on 31.03.2015 to furnish reply. Therefore, NC decided to
final reminder to firm to furnish requisite information expeditiously. Case is deferred to

No。 :50/17/80-

IALC2/2014

The committee decided to ratifo the norms based upon the written comments of MSME
ID No.30 (162)/2014-ME dated 16.04.2015. (Copy to be sent to firm and RA).

may take necessary action accordingly.
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Decision:The Comlnittee noted that the f1111l has

flil1l on 09.01.2015 fo1lowed by renlinder on 31.01

issue flnal rerninder to f1111l to inlish requisitc

09.06.2015.

HQ File

:01/80/050/00424/AM15/

1聯姿Lχ器酬
RLA File

i:041241040100 I 68/AM I 5/
Lic.No/Date:0410159529

07.10.2014
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S.No.35

Case No.A-03 M/s.L & T‐
MHI  Boilers
Pvt.      Ltd.,

Mumbai

HQF.No.01/80/162/00348/AM14/DES― I Lic.No.&date

Meeting No.02l16 RA.F.No.03/95/039/00004/AMll 0310760909

dt.06.12.2013Date:28.04.2015 Request for fixation of norms for

Annual requirement under para a.24(v)

い ζ
F′ RヽVEttN SHARMA

鵬識躙 l膵

18

ft i Corn.ittee noted that the firm has not replied to MSME deficiency letter sent to the

firm on 09.01.2015 followed by reminder on 31.03.2015 to furnish reply. Therefore, NC decided to

final reminder to firm to fumish requisite information expeditiously. Case is deferred to

15.

Party Namei SARA SAENo.:1/2`/80…
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Decision: The committee decided to ratifu the norms based upon the written comments of DHI vide ID
No.3/9/2014-TSW (B) dated 25.03.2015. (Copy to be sent to firm and RA).

RA may take necessary action accordingly.

S.No.36

Decision: NC noted that the application of the firm dated 29.01.2015 has been sent to DHI on 15.04.2015

for comments.

Case is deferred to 09.06.2015.

S.No.37

Decision: NC noted that the application of the firm dated 18.02.2015 has been sent to DHI on 17.04.2015

for comments.

Case is deferred to 09.06.2015.

S.No.38

Decision: The committee decided to ratifo the norms based upon the written comments of DHI vide ID
No.3(41)/2013‐ TSW(B)dated 30.03.2015。 (Copy tO be sentto■ 111l and RA).

RA may take necessary action accordingly.

S.No.39

sion are pending and 14th reminder dated

16.12.2014 has been sent to them for comments. The Committee decided to send a D.O. letter from

「

Casc Noo A-02 M/s.  LNIIT

India)Pvt.Ltd。 ,

HQF.No.01/80/162/00004/AM16/DES‐ I Lic.No.&date

Meeting No.02l16 RA.F.No.31/83/039/00004/AM15 3110065258

dt.06.02.2015Date:28.04.2015 Request for fixation of norms for

Annual requirement under para 4.24(v)

Case No.A-03 M/s.    LMT

(India)Pvt.Ltd.,

HQF.No.01/80/162/00008/AM16/DES― I Lic.No.&date

Meeting No.02l16 RA.F.No.31/83/039/00005/AM15 3110065291

dt.24.02.2015Date:28.04.2015 Request for fixation of norms for
Annual requirement under para 4.24(v)

Case No.A/R‐ 42 M/s. Bharat

Heavy Electricals

Limited,
Hyderabad

HQF.No.01/80/050/00773/AMH/DES― I Lic.No.&date

Meeting No.02l16 RA.FoNo.09/24/040/00380/AMll 0910044575

dt.06.12.2010Date:28.04.2015 Ratification of norms

Case No.A/R-98 Bharat

Heavy Electricals

Ltd., Hyderabad

M/s. HQF.No.01/80/050/00573/AMH/DES

・ I

Lic.No.8じ date

Meeting No.02l16 RA.F.No.09/24/040/00223/AMll 0910043468

dt.09.09.2010Date:28.04.2015 Fixation of Norms

19 略
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Additional DGFT(Dr.L.B.Singhal)to
expediting comments on pending cases.

Case is deferred to 09.06.2015.

S.No.40

Additional DGFT (Shri Jaikant Singh), EPCG Division for

re Pending and l4'n reminder dated

16.12.2014 has been sent to them for comments.The Committee decided to send a D.0.letter from

Additional DGFT(Dr.L.Bo Singhal)to Additional DGFT(Shri Jaikant Singh),EPCG Division for
expediting comrnents on pending cases.

Case is deferred to 09.06.2015.

ivision are pending and 14'h reminder dated

16.12.2014 has been sent to them for comments.The Comrlllittee decided to send a D.0.letter from

Additional DGFT(Dr.L.Bo Singhal)to Additional DGFT(Shri Jaikant Singh),EPCG D市 ision for

expediting comments on pending cases.

Case is deferred to 09.06.2015.

Decision: The committee noted that the firm vide its letter dated 31.03.2015 had requested to grant

another date for Personal Hearing after 31.03.2015. Accordingly, the firm was requested to appear for

Personal Hearing on28.04.2015. The committee noted that the representatives from M/s Flovel Energy

P\4. Ltd. appeared for the Personal Hearing on 28.04.2015 at 4.00 PM and this hearing was attended by

S/Shri S.S. Sorot, Pramod Rai, Vivek Saxena, S.D. Sharma and Imran Ahmed on behalf of the firm.

The committee further noted that prior to commencement of oral submissions / explainations, the firm

submitted written submissions bearing No. FEPL/SST dated 27 -04.2015 and a synopsis on the case.

The committee further noted that while making oral submissions, the representatives referred to the

detailed contentions made in the written submissions and explained the same at length to the committee.

Casc No.A/R‐ 118 M/s. Bharat

Heavy

Electricals Ltd.,

Hyderabad

HQF.No.01/80/050/00495/AMH/DE

S.I

Lic.No。 &date

Meeting No.02l16 RA.F.No.09/24/040/00169/AMll 0910043002

dt.06.08.2010Date:28.04.2015 Fixation ofNorms

S.No.41

Case No.A/R‐ 140 M/s. Alstom
PrOieCtS India

Ltd.,V【umbai

HQFoNo.01/80/050/01450/AM04/DES.

I

Lic.No.&date

Meeting No.02l16 RA.F.No.03/24/042/00205/AM04 0310247081

dt.12.01.2004Date:28.04.2015 Fixation ofnorms

S.No.42

Case Noo A/R‐ 116 M/s.Flovel

Energy Pvt.

Limited,

Farldabad

HQF.No.01/81/050/00396/AMH/DE

S.I

Lic.No.&date

Meeting No.02l16 RA.F.No.05/23/040/00135/AMll 0510271787

dt.31.08.2010Date:28.04.2015 Request for fixation of norms

20
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The committee took note of the written submissions being referred to by the representatives and gave a
patient hearing to the detailed oral submissions made by the firm which continued up to 5.15 PM.

One copy of the detailed written submissions along with the synopsis of the case was sent to DHI who has

been requested to offer comments on the same.

The case is deferred to 09.06.2015.

S.No.43

Decision: The committee decided to modiff the norms based upon the written comments of DHI vide ID
No. Nil dated 28.04.2015 (Copy to be sent to firm and RA).

RA may take necessary action accordingly.

Decision: The committee noted that letter for personal hearing has been issued to the firm on
31.03.2015and E-mail dated 31.03.2015 to attend the meeting on 09.06.2015 to explain their case.

Case is deferred to 09.06.2015.

Decision: The Committee noted that the firm has not replied to the DHI deficiency letter dated

25.03.2014 sent to them again on 15.12.2014 followed by reminder dated 07.04.2015, E-mail

dated 17.04.2015 for reply. DGHC certificate was also called for from the firm on 15.12.2014.

Therefore, NC decided to issue final reminder to firm to expedite reply.

Casc No.A/R-117 Bharat

Heavy Electricals

Ltd., Bhopal

M/s. HQF.No.01/80/050/00573/AM10/DES

・
I

Lic.No.&date

Meeting No.02l16 RA.F.No.H/24/040/00024/AM10 1110021254

dt.11.11.2009Date:28.04.2015 Request for inclusion of "Cold Rolled
Non Grain Oriented Magnetic Steel

Sheet / Coils (CRNGO) of various

Grades in import item list"

S.No.44

Case No.A/R-118 Bharat

Heavy Electricals

Ltd., Haridwar

M/s. HQF.No.01/80/050/00572/AM12/DES

・ I

Lic.No.&date

Meeting No.02l16 RA.FoNo.61/24/040/00055/AM12 6110000728

dt.27.12.2011Date:28.04.2015 Request for denial of import under

Advance Authorization Scheme for
Power Plant Equipment against subject

Advance Authorization

S,No.45

Case No.A/R-120 lv{/s. Weatherford

Drilling &
Productions

Service (I) Pvt.

Ltd., Baroda

HQF.No.01/81/050/00489/AM08/DES

・ I

Lic.No.&date

Meeting No.02l16 RA.F.No.34/24/040/00185/AM08 3410020553

dt.07.01.2008Date:28.04.2015 Request for ratification of norms.

Case is deferred to 09.06.2015.
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Decision:NC noted that the request of the fllHl dated 30.06.2014 has been sent tO

followed by reminder on 07'04'2015 for comments'

Case is deferred to 09.06.2015.

S.No.47

与言まiま誌言i→11[:こi再石扇Fi百夢≡耳要面驀廼「百石扇「百雨ご1葛再石戸百五百可
石覇「百石百五百百TttFT百百¬DHI deflciency letter sent tO

them On 30.01.2015 followed by renlinder dated 07.04.2015,E―
mail dated 17.04.2015 for reply.

Therefore, NC decided to issue final reminder to firm to expedite reply'

Case iS deferred to 09。 06.2015。

S.No.48

E)ittisi                                                    thC E)HI deflciency letter sent to

them on 30.01.2015 fo1lowed by rellninder dated 07.04.2015,E―
mail dated 17.04.2015 for reply.

Therefore,NC decided to issue flnal renlindcr to fl11lito expedite reply。

Case iS deferred to 09.06.2015.

S.No.49

D∝皿0『 NC nded thatt              6mmems ttd
decided to await comments. Case is deferred to 09'06'2015'

S.No.46

Lic.No.&date
case Nこ A/R-121 IWs. Thermax

Ltd., Pune

HQFoNo.01/80/050/015う U/AMUソ/υLじ

・ I

3110036393

dt.11.12.2008
Meeting No.02l16 RA.「.No.51/24/U4U/UUZソ 0/

ffit r* terision of norms.
Date:28.04.2015

DHl on 15.12.2014

0.

面蘇蒸画面面函蔽而。180/AM14/DES

・ I

Lico No.&date
Case No.A/R‐ 122 lWs. Thermax

Ltd., Pune
3110058551

dt.30.05.2013
Mceting No.02/16 RA.F.No.31/83/U4U/UUU44/AIVl l

R-equest for amendment of norms'
Date:28.04.2015

sent to

.No.
Lic.No.&date

casc No.A/R‐ 123 M/s. Thermax

Ltd., Pune

HQF.No.01/80/050/001/3/AM14ノリLじ

・
I

RA.F.No.31/83/040/00045/AM14 3110058550

dt.30.05.2013
Meeting No.02l16

Date:28.04.2015 Request for amendment or norms'

|.lb1 0.4ソ

Case No.A/R-143 M/s.Truetschler

lndia Pvt. Ltd.,

(Forrnerly Ⅳ1/s.

Trumac

EngineeHng Co.

P宙。LTd.,

7AM15/DES

・
I

Lic.No.&date

0310608317

dt.29.12.2010
Meeting No.02l16 RA.FoNo.03/95/Ujソ /UUUUD/AIVll U

Date:28.04.2015 @n of ad-hoc

norTns.
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Decision:Thecommitteedecidedtomodifuthe,entsofMSME
(Chemical) vide ID No. 23(5)/2014-Chem. Dated 15.04.2015 (Copy to be sent to firm and RA).

RA may take necessary action accordingly.

S.No.5l

Decision:Thecommitteedecidedtomodifuthenormsba
(Chemical) vide ID No. 23(5)/2014-Chem. Dated 15.04.2015 (Copy to be sent to firm and RA).

RA may take necessary action accordingly.

S.No52

Decision: The Committee noted that the firm has not replied to the DHt deficienry letter sent to
them on 11.02.2015 followed by reminder dated 31.03.2015 for reply. Therefore, NC decided to
issue flnal rerninder to flrm tO expedite reply.

Case is deferrcd to 09.06.2015。

S.No.53

Decision: The Committee noted that the firm's reply/request dated 02.012015 has been sent to
C&PC on 03.03。 2015 for cornlnents.

Case is deferred to 09.06.2015.

S.No.50

Case No.A/R-144 M/s.  JOhnson

Matthey   lndia

P宙.   Ltd。
,

Gurgaon

HQF,No.01/80/050/00102/AM15/DES

・ I

Lic.No.&date

Meeting No.02l16 RA.F.No.05/23/040/00549/AM14 0510382896

dt.27.03.2014Date:28.04.2015 Request for revision /amendment of
norTns.

Case No.A/R‐ 145 M/s.  Johnson

Matthey  lndia

Pvl.      Ltd.,

Gurgaon

HQF.No.01/80/050/00574/AM14/DES

・
I

Lic.No.&date

Meeting No.02l16 RA.F.No.05/23/040/00486/AM14 0510380004

dt.21.02.2014Date:28.04.2015 Request for revision /amendment of
norms.

Casc No.A/R‐ 146 M/s. Man

Trucks India

Pvt. Ltd., Pune

HQF.No.01/80/050/00830/AMH/DES

・ I

Lic.No.&date

Meeting No.02l16 RA.F.No.31/24/040/00119/AMll 3110046183

dt.29.12.2010Date:28.04.2015 Request for fixation of norms.

Casc Noo A/R-161 M/s. Automat
lrrigation  Pvt.

Ltd.,  Shahdara,

Delhi

HQF.No.01/80/050/00138/AMH/DES

・ I

Lic.No.8こ date

Meeting No.02116 RA.F.No.05/23/040/00013/AM15 0510385020

dt.25.04.2014Date:28.04.2015 Request for fixation of norms
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S.No.54
HQF.No.01/80/050/00349/AM15/DES

Lic.NO.&date
C'"s.No. AIR-I7 tr{ls. Larsen &

Toubro Ltd.
0310786804

dt.14.07.20014
Req.rest6i revision of norms

ffiotedthatthe firmt rePlY/request dated

DH10n 17.04.2015 for comments.

Case iS deferred to 09.06.2015.

tt e Committee noted that the fl*,"b ,€Pv,€quest dated
Decls10n:

DIPP On 1 5.04.201 5 for comments' Case iS deferred to 09.06.2015.

based uPon the written
- --- ) ^-.

No.12/46/2015‐ TSW/19-A/R dated 28.04.2015 as under:‐D15‐ lbW/1ソーA/K uaLCuる 0・ V‐・
蔦 :丁 l語二 1.as mod‖ ed in NC meeung dated 17/02/2015″

丁ypographical errOr in the no

may be corrected and accordingly norms may be modified as under:

l.DescriptionofexportitemsatSl.No.l&2maybemodifiedasappliedforbythefirmas
given under:

S,No.55
HQF.No.01/80Ю 50/00178/AM15/DES

・
I

Lic.No.&date
casc Noo A/R‐ 18 Mls. Larsen &

Toubro Ltd.
03107777054

dt.04.04.2014
RAF_No.03/95/040/000)0ノ AIVll

Mceting NO.UZ/10
nequett for rerf,on oflgrmg

面 04.2015 Loo hcpn cent to

S.No.56
HQFoNo.01/80/050Ю0401/AM14/DES

.I            _

Lic.No.&date~case No.A/R‐
19

―

rSen  `と

TOubro Ltd.
0310755956

dt.29.10.2013

commel

価 g No.02/16

詢 .04.2015

nts of DIPP Vide lD

exoort-xportttem(s)description
/ .ftar amendment)

QuantitY

-xportnemls)descriPtion

(existing)
Quantity

・　

０

Ｓ‐

Ｎ 2 Nos.
1 1“ Stage Hot High Pressure

濃暉:lも
il挽
c̈_21l①

2 Nos. t-- )tage Inot nlBrr r reJJ

Separator Train- I
(J20-D-l I l0) & l" Stage Hot

i-ligh Pt"ttute Separator Train-2
(J20-D-2110)

2 Nos. ffP H2S Ab.otb"t Train- I

Column (J20-C-1300) & HP H2S

Absorber Train-2
Column (J20'C-2300) 

-

2 Nos.
2 HP H2S Absorber Train‐ l COlumn

(J20‐ C‐ 1300)(J20¨ C-2300)

RA may take necessary action accordingly'
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Decision : The committee decided to modify the norms based upon the written comments of DIPP vide
ID No.12/46/2015‐ TSW/20‐ A/R dated 28.04.2015 as under:‐

7. Quantities of import items at Sl. No. 5, 6 & 8 (welding consumables) may be allowed as
applied for i.e. 9105 Kgs. ,26800 Kgs. & 10367 Kgs. respectively as per Amendment Sheet
No. 1 dated O4lO8/2OL4 attached with the advance Authorization.

RA may take necessary action accordingly.

S.No.58

Decision: The Committee noted that the firm's request dated 02.02.2015 has been sent to DHI on
I 5.04.20 I 5 for comments.

Case is deferred to 09.06.2015.

S.No.59

Decision: The Committee noted that the firm's request dated 05.02.2015 has been sent to DHI on
I 5.04.201 5 for comments.

Case is deferred to 09.06.2015.

S.No.60

Decision: The representative from MSME stated during the meeting that the representation

submitted by the firm has been examined and MSME reiterates it earlier comments dated

26.09.2014. Therefore, NC decided to reject the request of the firm.

RA may take necessary action accordingly.

S.No.57

Case No.A/R‐20 M/s. Larsen &
Toubro Ltd.

HQF.No.01/80/050/00340/AM15/DES

J

Lic.No.&date

Meeting No.02l16 RA.F.No.03/95/040/00291/AM15 0310786725

dt.11.07.2014Date:28.04.2015 Request for revision of norms

Case No.A/R… 21 Mis. Larsen &
Toubro Ltd.

HQF.No.01/80/050/00277/AM14/DES

・ I

Lic.No.8こ date

Meeting No.02l16 RA.FoNo.03/95/040/00170/AM14 0310739825

dt.02.07.2014Date:28.04.2015 Request for revision of norms

Case No.A/R-22 M/s.  L&T―
MHPS Boilers
Po Ltd,

.HQF.No.01/80/050/00003/AM15/DE

SI

Lic.No.&date

Meeting No.02l16 RA.F.No.03/95/040/00888/AMi4 0310772317

dt.27.02.2014Datc:28.04.2015 Request for revision of norms

Case No.A/R‐ 23 M/s.    Mobis

lndia Ltd;

.HQF.No.01/80/050/00332/AM15/DE

S.I

Lic.No.&date

Meeting No.02l16 RA.F.No.04/24/040/00109/AM15 0410159166

dt.06.08.2014Dttc:28.04.2015 Request for revision of norms
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S.No.61

」モtisifill討 FξtiTT3藤要れ五百高石「 石辰孫五
~玉

万百式π百
~百

雇而3ご
=ご

百Π五百「 百
F」
可石leting that the representation

subnlitted by the flrm has been exanlined and MSME reiterates it earlier comments dated

26.09.2014.Therefore,NC decided to reiectthe request Ofthe irm.

RA may take necessary action accordingly'

S.No.62

こ葛肩三百百¬肩肩I可面E                                      Sent tO C`と
PC

On 07.04。2015 for commentS.

case is deferred to 09。 06.2015。

S.No.63

≡ii‖ζ:IIttF言 ::きtT百五石而」要要扇更再百百¬百裏嘉百百裏≡1薔扇百五IT3百百百百丁面蕗而百百
TTI更
両夏う更両画デT嘉蕉「百百en senttO C`と PC

On 07.04.2015 for comments.

case is deferred to 09.06.2015.

S.No.64

s been sentto C`と PC

on 07.04.2015 for comments.

Case is deferred to 09'06.2015.

/AM15/DE

S.I

Lic.No.&date
て辰耐o.A/R-24 卜〃s.   MObiS

India Ltd;
0410159153

dt.05.08.2014

-vteeting 

No .02116 RA.F.No.04/24/04U/UUlU〃 AIVll D

R-equest fo, revision o!9-l
Date:28.04.2015

0.

.HQF.No.01/80/050/00270/AM15/DE

S.I

Lic.No.&date
case No.A/R‐25 M/s. PolY

Medicure Ltd;
0510389511

dt.09.07.20140
Meeting No.02l16 RA.F.No.05/24/04U/UUllё/AIVH D

Date:28.04.2015 Requcst fOr rcviSlo…

5.lNO.OD

case No.A/R-26

4ヽeeting No.02/16

M/s.      POly

Medicure Ltd;

面画面高万面而砺而而愛6/AM15/DE

S.I

Lic.No.&date

/040/00197/AM15 0510390116

dt.05.08.2014Request for revision of norms
Date:28.04.2015

AM15/DE

S.I

Lico No.&date
case No.A/R…27 M/s.      POly

Medicure Ltd;

RA.FoNo.05/24/0耳 0/oo422/AM14 0510378497

dt.06.02.2014
Meeting No.02l16

Date:28.04.2015 Request fbr revtston oI nolrns
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S.No.65

Case N5.A/R‐ 28 M/s.   POly
Medicure Ltd;

.HQF,No.01/80/050/00268/AM15/DE

S.I

Lic.No。 &date

Meeting No.02l16 RA.FoNo.05/24/040/00165/AM14 051038660

dt.11.07.2014Date:28.04.2015 Request for revision of norms

Decision:The Comnlittee noted that the f11111'S requcst dated 13.02.2015 has been sentto C&PC

on 07.04。 2015 for cornlnents.

Case is deferred to 09。 06.2015。

Decision: The Committee noted that DIPP has raised the following deficiency in the firm's application
vide tD No.1214612015-TSW29 dated 28.04.2015 and decided to send it to the firm to furnish reply:-

l. Detailed calculations/basis for taking "Gross Weight" of blank as 8.707 Kgs.,
supported by the size of blank[232 mm.(dia)x22.6mm(L)]

Case is deferred to 09.06.2015.

Decision: The Committee noted that DIPP has raised the following deficiency in the firm's application
vide ID No.l2l46/2015-TSW/30 dated 28.04.2015 and decided to send it to the firm to furnish reply:-

1. Detailed calculations/basis for taking "Gross Weight" of blank as 8.707 Kgs.,
supported by the size of blank [232 mm.(dia)x22.6 mm (L)]

Case is deferred to 09.06.2015.

S.No.66

Case No.A/R-29 M/s.    NIlicron

lnstruments  P.

Ltd;

.HQF.No.01/80/050/00589/AM15/DE

S.I

Lic.No.&date

Meeting No.02l16 RA.F.No.05/24/040/00459/AM15 0510392622

dt.30.12.2014Date:28.04.2015 Request for revision of norms

S.No.67

Case No.A/R-30 M/s.   Micron

lnstruments  P.

Ltd;

.HQF.No.01/80/050/00515/AM15/DE

S,I

Lic.No.&date

Meeting No.02l16 RA.F.No.05/24/040/00360/AM15 0510391970

dt.13.11.2014Date:28.04.2015 Request for revision of norms

S.No.68

Case No.A/R-31 M/s.Kamal Rub

Plast Pvt.Ltd;

.HQF.No.01/80/050/00466/AM15ノ DE
S.I

Lic.No.&date

Meeting No.02l16 RA.F.No.05/23/040/00320/AM15 0510391736

dt.27.10.2014Date:28.04.2015 Request for revision of norms

／
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Decision:The Comrnittee noted that the flrm's

(ChemiCal)On 17.04。 2015 for commentS.

Decision:The ComFnittee noted

17.04.2015 for comments.

Case is deferred to 09.06.2015.

S,No。 70

request dated23.02.2015 has been sent to DIPP

PPon rЮ 42“ 5おr

comments.HoWever,DIPP representative present in the meeting has stated that this case pertains

tO MSNIE. Accordingly,NC decided to send the fli111's request tO MSヽ
lE for conlinents on

revision ofSION.

Case is deferred to 09,06.2015。

S.No.71

ffid thatthe firm's request dated s been sentto E)Hl on

07.04.2015 for comments.

Case is deferred to 09.06.2015.

thatthefirm,srequestdatedlT,02'2015hasbeensenttoDHIon

Lic.No.&dateHaFN"O 1 /80/050/000 I 5/AM I 3/DESM/s. Larsen &
Toubro Ltd.

Case No.A/R-32

0310683916

dt.29.02.2012
RA.F,No.03/95/040/50953/AM15Meeting No.02/16
ReqGst for revision of norms

Date:28.04.2015

0。

21/AM15/DES.I
Casc No.C-02 M/s,     SChmtetz

lndia P.Ltd;Meeting No.02l16 Request for fixation of wastage norrns lvus' DelltrIrrtEtz

India P. Ltd. (100% EOU) as per para 6'8(e) of Foreign

Trade Policy.

Date:28.04.2015

HQF.No.01/80/162/00061/AM14/DES.IM/s. Larsen &
Toubro Ltd.

Case No.C‐ 03
l64T of Engineering

Meeting No.02l16

Date:28.04.2015
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Decision: The committee decided to modiff the norms based upon the written comments of DIPP vide ID
N o. l2l 46 l20l 5 -TS W20-A/R dated 28.04 -20 | 5 as under:-

Keeping in view the actual sale price of scrap vis-d-vis CIF value of imports, quantities of import
items at Sl. No. 1,4 & 5 may be modified as under after taking l0 oZ recovery from scrap:

1. Quantity of import item at Sl. No. 1 may be allowed as 300.3 Kgs., as 3.25 Kgs./Kg. content in
export item after taking l0 oZ recovery from scrap.

2. Quantity of import item at Sl. No. 4may be allowed as 1153.3 Kgs., as 3.77 Kgs./Kg.
content in export item aftertaking 10 oZ recovery from scrap.

3. Quantity of import item at Sl. No. 5 may be allowed as 373.6 Kgs.,as 3.80 Kgs./Kg. content in
export item aftertaking l0 oZ recovery from scrap.

RA may take necessary action accordingly.

**rF**

／
ゝ
Ａ
か
Ｍ
PARVEEN SHARMA

糀灘鸞肺

Ｉ

Ｌ

S.No.72

Case No.A/R-33 M/s. Shirodkar
Preci Comp Pvt.

Ltd; Pune.

HQF.No.01/80/050/00137/AM15/DES

・
I

Lic.No.&date

Mceting No.02/16

Dated 28.04.2015

RA.F.No.31/83/040/000005/AM14 3110057984

dt.17.04.2015

29
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Offlce ofthe developlllent Conl■ lisSiOner

Micro Small&medium Enterprises
PIECHANICAL DIVIS10N

SutteCt:AdV Authorization no 0410115529 dated 14.07.14

Engineering ServiCes.

The nOrlns may be flxed as f010wsi―

30(213)/2014‐ ME

in respect Of N1/S Plant

This issues WIh the approVal of Director(ME)for taking宙
ew by NC

膊
ζ

(KS.SOdhi)
AD(ME)

湾胤 :y鼻蹴 i鶉鳳魚聾鰤 |二∬1∬:¨
f

Sno 2 is a conSumable and inay be aHoW(

NVeight Of per unit export product inay be specifled as 2.07 kgs.

| ,            :`
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MINIISTRY OF COPIINIIIINICATIONS AND INFORル mTION TECHNOLOGY
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DEPARTⅣENT OF ELECTRONICS AND INFORⅣ 麟:T10N TECHNOLOGY
Website:―■deity.go■in

。画
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H-n
** 0ts""""""w-271t712014-IPHW

lWs. Transasia Bio Medicals Ltd.
Transasia House, 8 ,Chandivali Studio Road

Mumbai, Maharashtra - 400072

Sub: Application for ratification of norms of Advance Licence No. 03 1077 1504

issued to lWs. Transasia Bio Medicals Ltd. Mumbai.
dated 24.2.2012

つ」卜́ 3‐lu

Please refer to your application received from the O/o the DGFT and this Department's letter of
even number dated 13.6.2014 on the subject mentioned above requesting you to provide the following

information to enable further processing of the case:-

i) Brief details of export products
ii) Quantity of import items required for manufacturing one unit of export product

iii) Wastage involved in the manufacturing process for import items and justification for the same

2. As no information has been received till date, you are requested to provide tlre aforesaid information

at the earliest. In lieu of the information we may not be able to process the case further. If the

information is not received within fifteen days the case may be treated as closed as far as this

dgpartment is concemed.

Yours faithfully

ro,nWr/."1
Direcote

Copy to:
Shri Praveen Sharma

Dy. Director General of
Foreign Trade

0/o DGFT
iJaycg Bhavan
New Delhi

稀

w.r.t.DGFT I.D..No.O1/80/50/00007/AM15/DES‐ 1/29 dated 9.4.2014

い〆

tr*q ET{+fl +trfl
National e-Governance Plan

…

赫
6証寸.疵輛哺爾
で無赫-110003

ELECTRONICS NIKETAN
6,C.G.0。 CONIPLEX
NEVV DELHl‐ 110003Public services closer home
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OfflCe ofthe Develo「

`'ゝ

)1::i〔Iキ[lrili//
Micro Slllall&Medium Enterpriscs

ⅣIECHANICAL DIVISION
30(21s)t2014-ME

Subject: Fixation ofadhoc input output noffns advance authorization bearing no

The following information is needed before norms can be fixed:-

o Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including the net weight of components to be manufactured out of these

imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing.

r Detailed technical note on manufacturing process including the relevant flow sheet.

o Blank size of import product.
. Size and specification including grade, composition, range, thickness etc of the items

proposed for import.
. Detailed technical drawing with dirnension of each export product, catalogue, if any may

also be furnished.

This issues with the approval of Director (ME) for taking view by NC.

タン

SN冒

鰺
ζ

(K.S.Sodhi)
AD(ME)

Sh Haradllan Das、 FTDO.DGFT.Udhvoq Bhawan、 New Delhi
O/o DC,MSME UO No30(215)/2014-ME dated 03 03 15

~TΥ
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30(1s9y2014-ME

:】躍ぢl露鳳嗅鰐腎ぱl駆認蹴器:liぶ
1:1濯
mm

OF囁°留tF」:後『計ぱ
9∬選'選iF71驚

°
椒|が猟

1糀.6 kg漬∝a能
“
ng 73記

]猛 .5 kg ttσ  a娩
“
ng ν3“

予富
'3 kg tter affe“

ng lお
d
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30(156)/2014¨NllE

n0 0410159119 dated

Office of the development Commissioner

Micro small & medium EnterPrises

MECHANICAL DIVISION

Subject: Fixation of Adhoc norrns against advance authorisation

lO.Ol lqfor M/s Monthan Hydraulik Pvt' Ltd"

Norms maY be fixed as follows:-

ImportofSnolto24,3lto8TmaybeallowedonnettonetbasiswithNlLwastageand
accountabilitY clause.

S.no 25 of import item may be allowed for 1303'35 kg after affecting l/3'd recovery from scrap

and inclusive of 23oh wastage'

S.no 26 of import item may be allowed for 886'7 kg after affecting 1/3'd recovery from scrap and

inclusive of 2.3% wastage'

S.no 27 of import item rnay be allowed for 105'2'7 kg after affecting 1/3'd recovery from scrap and

inclusive of 2.3% wastage'

S.no 2g of import item rnaybe allowed fot736kgafter affecting 1/3'd recovery from scrap and

inclusive of 2.3o/o wastage'

S.no 2g of import item may be allowed fot 964.46kg after affecting l/3'd recovery from scrap and

'J:H;Tr;jffiiil be auowed for 372.35kg after affecting l/3'd recovery from scrap and

inclusive of 2.3% wastage'

Import of Sno gg to l,imay be allowed as per spay'e policy'

This issues with the apprOVal ofDirector(ME)fortaking View by NC.

縦 鰤 酬 翻 珈 :者号号1きう霧廿

擦 も
S

幣√

ヂ熟
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Department of Industrial Policy & Promotion

(rslv)

NC Meeting dated 2810412014 - Case No. 35/14180 (IWs Precision Equipments (Chennai)
Pvt. Limited ) (Advance Authorization No. 0410159316 dated 27.08.2014)

Reply submitted by the finn vide their letter dated 2nd March, 2015 has been
perused and the same is not complete and they may be asked to following information:

l. Point-wise reply to deficiencies raised in NC meeting dated 1 1.11.2014.
2. As per reply submitted by the firm, 102 Nos. of import items have been

indicated in Appendix-l1A, as against 26 Nos. in the application and the
same may be clarified and corrected"

Norms committee may take a view

Norms Committee I
DIPP No.12/46/2015-TSヽ V/54   dated 28/04/2015

ЪS

鬱
ζ・野

/―
´

鷺 ,t

(S.K.Jain)
Development Officer

賄√
PARVEEN SHARMA

囃轟i欄締
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F.No.46011/103/2011‐ PC― II

Govenunellt oflndia   _

Ministry of Chemicals & Fer-tiiizers

Department of Cliemicals & Petrochemicals
*,.*,,.rr

Shastri Bhawan. New Delhi-l10 001

Dated, the \lh FebruarY,2015

OFFICE MEMORANDUI\{

Subject: Advance Authorisation Applications from IWs. Stericate Gutstrings Pvt. Ltd. for the

imporl of raw material against the export of various types of Sterile Absorbable /
Nonabsorbable Sutures USP/EP. (Advance Authorization No. 0510391003 dated

05.09.20i4 & Adv.Auth.No.0510386661 dated 16.05.2014)-
**,kr(*

The undersigned is directed to refer to DGFT U.O. No. 011801501415/AM15,DES-1/1231

dated 07.11.2014 & U.O.No.0ll80l050l237lAML51DES-V?7| dated 07.10.2014 on the subject

mentioled above. The proposals of the firm has been examined in tiiis office. The Department of
Chemicals & Petrochemi.ugr.gg4eld$he present Advance Authorization Application on tire

follorving basis:-

(i) 10% w-astage Q.Iet + 1-olo wastage) may bi; considered on the net content of relevant

Braided coated Sl,nthetic tu,ine (tluead) made of Polyglycolic acid or PGa + PLA /
Mclofilamelt Polypropylene thread / Braided Pol.vester Tu'ine (Thread) / Catgut Twine
(Tluead) / Braided Silk trvine (tluead) / Ir4onofilament Polyanride tluead as contained in the

export product i.e. Sterile ,A.bscrbable / Non Absorbable Sur-eicai Sutr:res USP / EP.

(ii) The Stainless Steei Srirgical Needle u,ire Grade AISI 420 (Dia 0.76 irrnr to 1.25 rirm) may

be allos,ed as 1.25 kg / kg of Atraumatic Sutule Needles contained in the expoil product i.e.

Stelile Absorbable / Non Absorbable Surgical Strtures USP / EP'

(iji) The reievant Packing N4aterials i.e. Sterlization Paper for outer Pouch. Triple Kraft Paper-

Alulrilium Foii (Laninated) and Polyester Fihn for Outer Pouch may be allorved as per general

Packing Policy.

This issues rvith tlie approval of competent authoritl.

っOЧ｀

(Dharalll Vir)

鳩 ζヽ
/ T』

:讐整3:露
Shrl.Pal■・een Sharma,
p}ァ .p.c.F「 T,(DEsII),

0/o DGFT,Ud)'o3Bhav,an
New Delhi-1100H
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Deparlment of Chemicals & Petrochemicals

t!'1.**:t

Subject : Advance Authorisation

import of ra'uv material

Shastri Bhawan,New Dclhl‐ 110001

Dated,the    Febru町,2015

0FFICE MEMORANDUM

Applications from NVs. Stericate Gutstrings P\4. Ltd. for the

against the export of various types of Sterile Absorbable /

Nonabsorbabl res USPIEP. (Advance Authorization No.0510391o03 dated

05.09.2014 Adv.AuthoNo.05

The undersigned is directed to refer to lD

dated 07.11.2014&U.0.No.01/80/050/237/AM:

轟蒙遍藪琢蘭語 The propOs」s ofie im has been exalnhed h tllis offlce.The Departme正
of

Chelnicals`%PetrochelllllCalS recolllllnends the present Advance Autho五 zation Application on the

fou。.vlngbasls:=                                  ~            ~

(1) 1%Wasttte oLt+1%waStage)may be considered on the net content of relevant
Braided coated Synthetic ■西■ne(thread)made Of Polyglycolic acid or PGA tt PLA /

Monoilalnent Pol)propylcne thread/Braided Polyester TⅥ 咀c(Thread)/Catgut Twine

(Thread)/Braided Sikむ wine(tllread)/MOnOilalnent Polyamide thread as contahed h the

export product i.e.Ste五 le Absorbable/Non Absorbable Stlrgical S■ ltures USP/EP.

(ii) The stainless Steel Sur」 Cal Needle w■
e Grade AIS1 420(Dia O.76 111m to l.25 Hlm)may

be a1lo、ved as l.25 kg/kg of Atraumatic Sutllre Needles contnlned ln the ettport product i.e.

Ste五 le Absorbable/Non Absorbable StlrttCal Sutures USP/EP.

(iii) The relevant Packing Materials i.e.Sterlization Paper for outer Pouch,Triple Kra■
Paper,

AluIIlmllln Foil(Laminated)and P01yester Film for Outer Pouch may be a1lowed as per general

Packing Policy.

Tllis issues with the approval of competent autho五 サ.

@haram Vir)
Section Officer

Tele:- 2338 2575

Shrl.Paween Sharma,
Dy.DoG.FoT,(DES― I),

0/o DGFT,Udyog Bhawan
Ncw Delhi-110011

′D

賄√
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S Azad Engineering ltd, Hyderabad for
ratification of norms of AA no 0910060956 dtd t2-09-L4.

DES-I, DGFT may kindly refer to the above mentioned licenses
of M/S Azad Engineering ltd, Hyderabad. The firm has submitted
some drawing. But no calculation has been given. The firm may be
asked to submit following information.

1. Sl no 4,5 & 11 of SDL. The calculation of the requirement
should be supported by the dimensional engineering drawing
with relevant dimensions highlighted.

The above issues with the approval of IA(KKT).

DGF「′FFDO r DES― I)
Deptt.of HI′ UO No3(92)/15-TSW(B)

鉾゙

20-04… 15

lz l dated
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許 刻 レヽ|「
Offlce of the development COΠ 11■ issioner

ⅣIicro snlall`L mediunl EnterpriSes

PIECHANICAL DIVIS10N

30(164)/2014‐ 4ヽE

SubieCt:AA no 3310030078 dated 16.09.14 for M/s Shaktiman Rub.Rolls pvt.Ltd.

The norms may be fixed as follolvs:-

Item of Export Quanti

ty

Items of imPort Quantity recommende

d,

Oil resistant metal

fitted /metal
bounded/ metal

un-bounded rubber

parts moulded

/extruded including

Engine mounting

and automotive

part paddY De-

husking Rolls/

rubber Rolls

containing 405 MT

of Rubber

compound

528

MT

Synthetic rubber (NBR) 268.5150 MT

Zinc Oxide Active 4 9572 MT

Misc Chemicals

including SulPhur,

Titanium Oxide, Sl-69

,Stearic Acid etc.

9.0882「 T゙

S‖ ica 117.3204 MT

Rubber chemicals(

Accelerators/

Antioxidants)

6.6096 MT

Bonding agent/Adhesive 6.6096 1И T

Sno l may be aHOWed on Netto net basis With NIL wastage and aCCOuntability clausc

This issues with approval of Director (ME)'

七1出 r
(KSSodhi) 

,';;;i;"tor(ME) Vr r
t, rl'\ \

彎響号4当駐|⊇亘二
0/o DC,MSME UO No30(645)014-ME dated 16.04.15

PARVEEN SHARMA

職」驚i翻肺

ば́
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Department of Industrial Policy & Promotion 

--a

(TSIY) D'r- aq'. q'Lalf
NC Meeting dated 2810412015 - Case No. 53/17180 (l0s Sidwal Refrigeration Industries

Pvt. Limited) (Advance Authorization No.051039f 153 dated 17.09.2014\

Advance Authorisation may be ratified as under:

1. Import items from Sl. No. 1 to 16,29 to 36 & 38 to 45 may be allowed
on net to net basis with accountability clause.

2. Import items from Sl. No. 17 to 28 may be allowed as I MeterAvleter
content in export products as claimed by the firm.

3. Import item at S1. No. 37 may be allowed as 1 Kg.lkg. content in export
products as claimed by the firm.

4. Import items form Sl. No. 46 to 50 may be allowed upto 2 % of FOB
value of exports.

Norms committee may take a view

Norms Colllmittee I

DIPP No.12/46/2015‐TSW/63   dated 28/04/2015

Sび

1ヽ:`都
ζヽ

Sυ■

肺 ＼ζ

/多 ´ テ |,ゾ

(S.K.Jain)
Development Officer
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ofnce oftlle lDeveloplllent COintnissiOner

MicrO SinaH&Medium Enterprises

ⅣIECHANICAL DIVIS10N
30(162)/2014-ME

SuttCCt:AA no 0410159512 dated 30.09.2013 in respcct Of M/s Grcatoo M01ds

lndia P、■.Ltd.

NollllS Inay bc nxed as fbHOwsi_

Import may bc aHowed fOr 24747 kg after affectillg 500/O recOvery for scrap and inclusive

of21.40/O wastage

This issues wtth the apprOval of DirectOr(ME)

●Чr
(K.S.Sodhi)
AD(ME)

Sl■ri H.DaS,FTDO,DGFT UdvOg Bhawan New Delhi

O/o The DC(MSNIIE)ID note no 30(162)/14-ME dated 16.04.15

ゞゝ箋搾
いζ
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Ministry oF Heavy lndustries&Public Enterprises

Department Of Heavy lndustry

TSW(B)Section

計賭寵智l:::::打∬幌羽]1:ae br munca●。n of norms

i;:bll:=. ID Note No. o1/80/50/624/AM15/DES― 1/1903Dated

pOrt product along with use.

The abOve issues with the appr(

『
議:霜£:r
information

DGFT(FTDO′ DES― I)
Deptt.OF HI′ uo No百(86)/15-Tsw(B)

kindly refer to the above mentioned licenceThe firm may be asked to submit foll;;in;

20-o4-15

ドハ√



ヽ

Department ofHeavy IIndustry
TSW(B)SectiOn
File No 3/9/2014

Dated

Ret AA No 0310760909 L&T MH:8oilers

ExpOrt product:2x660MM′ Steam Generator package,Chhabra Super critical TPP.

ExpOrt weightis 16694 MT is to be incorporated in the AA.

There are tota1 57 items.!tem 57-spares― as per poHcy.

Item 16 to 21 are vvelding consumabies― as per C‐ 1647.

Remaining items are with NIL wastage and accountability clause.

This has the approval ofJS(RKS)

25/3/2015

DvDGFT,DES― :

‰
lndustrial Adviser

師√
象が6S

SL.No. Items Total Qty.MT (lncluding %wastage)

1 Pipes seamless(Carbon Steel) 1698(4%)

Pipes seamless(Alloy Steel) 1623(4%)

Seamless Steel tubes(Carbon Steel) 1140(3.5%)

4 Seamless Steel tubes(Carbon Steel) 1922(4%)

Stainless Steel Seamless tubes 538(4%)

Membrane fins 161(5%)

Steel Plates 30(5%)

Stainiess Steel P!ates,SA240′ A240 47(5%)

Creusabro Steel plates 26(10%)

CS welded pipe 196(2%)

54 SS seam less pipe 8.66(2%)
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FNo 3(41ソ 2013-TSW (B)

DEPπ OF HEAVY!NDuSTRY
Udyog Bhavan,New Delhi-1100ol

Dated:

SubieCt:Ratification of AA No 0910044575 of BHEL Hyderabad

.-a--rrt-ft\A-qy

訥 イ.●

30/3/2015

EP:Drive Steam Turbine,Wet Gas compressOr and Heat Exchanger-l set for

MRPL PFCCU against EPCG as per para 8.2c of FTP(ヽ Vt:368 MT)

lnputs

SI No Item Total Quantity recommended in MT(%wastage)
Steam Turbine

8 SS Rou nds 082(10%)
AS P ates 121(10%)

11 Blading Flats 113(258%)
12 Blading Profiles 03{10%)
18 SS Strip 002(1%)
19 SS Plates 071(10%)

Compressor
63 CS Plate 37(10%)

Heat Exchanger
67 CS Plates 155(18%)
Item No 33 kit is deleted
Item 24,42 computer software . 43 Documents and 49, 50, 53,66,53,64 -spares as per
import policy.

Total 71 items, remaining items are on net to net, Nil wastaBe with accountability
clause.

This issues with the a pproval of J5(RKS)

il^
WQ- \^t'-,i'-

(K. K Tiwari)

lndustrial Advisor

DY DCFT,

DES― l 冷
／
ゝ
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Department of Industrial Policy & Promotion
(TSVの

NC Meeting dated 28/04/2015… Case Noo A/R‐ 19(M/S Larsen&
Advance Authorization No.0310755956 dated 29。 10.2013)

Toubro Limited) (Annual

Typographical error in the norns of this A.A. as modified in NC meeting dated
1710212015 may be corrected and accordingly norms may be modified as under:

L Description of export items at Sl. No. | & 2 may be modified as applied for
by the firm as given under:

Norms committee may take a view -r* T --
--L-fl :11

(So K.Jain)
Development Offlcer

Norms Committee I
DIPP No.12/46/2015-TSW/19-A/R dated 28/04/2015

≠ヽIT一 ―

m、
く

Sl.

No.

Export Item(s) description
(existing)

Quantity Export Item(s) description
( after amendment)

Quantity

1 lSI Stage Hot High Pressure

Separator Train… 1

(J20-C-1110)(J20‐ C-2110)

2 Nos. lSI Stage Hot High Pressure

Separator Train-1

(J20-D-1110)&lSt Stagc
Hot High Presstlrc Scparator

Train-2(」 20-D-2110)

2 Nos.

2 HP H2S Absorber Train-1

Colllmn

(J20¨ C‐ 1300) (」20-C-2300)

2 Nos. HP H2S Absorber Tram-1
Colllmn(J20-C-1300)&
I‐IP H2S Absorber Train-2

Colllm (J20-C-2300)

2 Nos.

眩

囃鍮盪藤
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DepartIIlent of lndustrial Policyど髭Promotion

(TSⅥ)
`戯

フ57

り4-巧
′

NC Meeting dated 28/04/2015‐ Case No.A/R‐20(M/s Larsen&Toubro Limited)
(Advance Authorization No.0310786725 dated ll.07.2014)

Norms may be modified as under:

1. Quantities of importitems at Sl. No. 5,6 & 8 (welding consumables) may be
allowed as applied for i.e. 9105 Kgs. ,26800 Kgs. & 10367 Kgs. respectively as
per Amendment Sheet No. 1 dated 0410812014 attached with the advance
Authorisation.

―
レ
ー

NollllS COIImittee may take a view

Norms Committee I
DIPP No.12/46/2015-TSW/20-A/R   dated

L ?/r,.
(S.K.Jain) "r

Development Officer

28/04/2015

い
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Departlnent of lndustrial Policyど &Promotioll      _・
1lJL生舅(TSWつ 轟射7幼ゞ(TSVゆ

NC Meeting dated 281041201,5 -Case No. A/R-29 (lzUs. Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 05fi392622 dated 30.12.20L4)

Firm may be asked to submit the following information:

1. Detailed calculations/basis for taking "Gross Weight" of blank as

8.707 Kgs., supported by the size of blank [232 mm(dia) x22.6 mm (L)]

Norms committee may take a view

4*-rffi
(s. K. Jain) 

t t !-
Development Officer

Norms Committee I
DIPPNo. 1214612015-TSW29-AIR dated 2810412015

l bS 賄
／
ゝ
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Departnlent of lndustriaI Policyど 髭Promotion

(TSVr)
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NC Meeting dated 2810412015 -Case No. A/R-30 (lfls. Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 0510391970 dated 13.f f .2014)

Firm may be asked to submit the follorving information:

1. Detailed calculations/basis for taking "Gross Weight" of blank as
8.707 Kgs., supported by the size of blank [232 mm.(dia) x22.6 mm
(L)l

Norms committee may take a view

増 ′″・ヵ

「

*T--
U?/-rr r-

Norms Colllmittee I

DIPP No.12/46/2015-TSヽ″/30-A/R   dated 28/04/2015

飾ふbS

(S.Ko Jain)
Development Offlcer

いζ
PARVE涯 :ヾ sHARMA

刷峨驚i翻締
蝙 い(
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Departinent oflndustrial Policyど L Promotion

(TSⅥ0

NC Meeting dated 2810412015 - Case No. A/R-33 (lWs. Shirodkar Preci Comp Private
Limited) (Advance Authorization No. 3110057984 dated 17.04.2013)

Keeping in view the actual sale price of scrap vis-d-vis CIF value of imports, quantities
of import items at Sl. No. 1,4 & 5 may be modified as tmder after taking 10 o/o recovery from
scrap:

1. Quantity of import item at Sl. No. I may be allowed as 300.3 Kgs., as 3.25Kgs.lKg.
content in export item after taking 10 0Z recovery from scrap.

2. Quantity of import item at Sl. No. 4 may be allowed as 1153.3 Kgs., as
3.77 Kgs"lKg. content in export item after taking 10 0Z recovery from scrap.

3. Quantity of import item at Sl. No. 5 may be allowed as373.6 Kgs.,as 3.80 Kgs./IQ.
content in export item after taking 10 oZ recovery from scrap

Norms committee may take a view

Norms Committee I
DIPP No.12/46/2015-TSW/33¨A/R dated 28/04/2015

(S.K.Jain)
Development Offlcer
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